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CENTRAL .\D~<tirt!STRATIVE TRIBU~lAL 
ALLAHABAD BENCH 

ALLAHABAD 

Original i\pplica ti on t-!£:_ 995 of 1996 -- -----
.~lahamd this the 13th da " of ..I October , 2000 - - -

Hon ' ble }1r.S . K oI . Naqvi, Me-nber (J) 

Satish Chandra Srivastava, a/a 40 years , s /o 

Sri S . N. La l Srivastava, R/o 44/2 , ~1anik Chauk 

:,tacharhatta , £:; .(). Sadar, Distt. Jaunpur, now 

'~t::king as Store Keep er/Accountant , carpet arrl 

\•leavi "'lg Center, Gorahara Distt . Azamgarh • 

Appl ica nt 

By Advocate Shri R. a. Srivast a va --
Versus 

1. Un.ion .of I ndi a t hrough the Secretary, 

'lin.istry of Textiles , Gov errment 0£ India 

Ne\1 Del hi. 

2 • The Develop-nent Con~issioner(Handicrafts) 

'.1inistry of Textiles , Govern1\ent of India , 

':Jest Bl ock- VII, R. K . Puram, Ne\..r Delhi. 

3. The Regional Director(Handicrafts), Office 

of the Develo p1lent C )mnissioner(Handicrafts) 

Central Reg ion , B- 4 6 ( '1 · Park } ~·tahanagar Extens i on , 

Lu::::knowo 

4 . S ri v .o. -:haturvedi, Assistant Director, 

Office of the Deve}Qxnent Com.iU.ssioner, 

(Hand i cra f t s), D- 64/151 A. M-I, Nagar Niga~ 

Colony, Si g r a . Varana si • 

By Advocate Shri i\1lit Stha l ekar 

~-

Re spondents 

: • : •• _--g .• 2/--· . . 
. . . 

• 

t 
I 

I 



• 

• 

. . 

• 

• • 

• 

I 
\ 

• • 

• • • 

' 

• 

' 

• 

. • 2 • • • • •• 

• 

0 R D E R ( Or a l ) - - - - -
~yHon ' bl e Mr. s . K . I . Naqvi. 1-tember (J) 

, 

• .. 

Tl1e appl icant h a s s oUght fo r rel ief 

for d i r e c t i o n t o the r espondents to pay the arr ears 

of pay and ether a llo\.;anccs w. e.f. Dece1\ber. 1992 

to Manch. 1 994 vdth interest at the r ate of 18% 

per a nnum . The c l ai1l of the applicant is based 

on the ground that the order dated 1 1 . 9 . 95 passed 

by the Regi o na l Director. Centra l Region~%.Lucknow 

h as not been i 1lpl ement e d \·ri thout a ny good reason 

for the sall'le and . therefore . the a _1pl ica nt i s e nt-

i t l ed for t he benefi t a s they flow f r o1\ this order • 

• 

On bei ng denied . he has co:ne u p before the Tribunal • 

2 . Shri Ami t S t 1al ekar. l earned counse l 

for t he resfOndenta sul:mits that the respondents 

h av e r eg ula rised the peti tioner ' s feriod of absence 

fron the date r i ght f rom Dec e mber. 1 992 to March. 

1994 ~~treat the s ame as o n l e a ve . and has al so 

been pai d arr ea rs of s a l ary anounti ng to ~. 59 . 934/­

thro ug h D. D. dat ed 08 . 2 Q 200:) and no w no c l ai:n r eilai ns 

to be adju.Jicated . Regardi rq c l ai n of i nterest. 

Shri Ani t Sthal ek a r menti ons tha t the applicant 

h as not -ne nti oned any fact t o sho\'J tl1a t t.h e res-

ponde nts -nuy be saddled with interest. for un-
• 

nece ssary and on unreasonabl e ground ~dthhel&:Jthe 

payilent . 

3 . Fo r the above . I f i nd t hat the grievclnce 

of the applica nt has a l ready bee n r edressed frc;>m · 
, 
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departmental a ·..lthori ties . rr o case made out 

to a\·1ard interest . The O .A . i s dismissed for 

havi~ beca>me infruo t uous . No order as to costs . 

J. .._c),../ 
(J) 
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